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* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ OMP (ENF.) (COMM.) 47/2019, L.A. 3845/2019 & I.A.
3846/2019
M/S SUNLIGHT INFRATECH PVT LTD ..... Decree Holder
Through:  None.

VEersus

M/S TODAY HOMES AND INFRASTRUCTURE PVT LTD

..... Judgement Debtor
Through:  None.
CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
ORDER(ORAL)
% 28.07.2026

1. The present matter was adjourned sine die since the resolution
plan of the Judgment Debtor-Company was pending consideration

before the NCLT, with liberty to seek revival.

2. On a perusal of the record, it also appears that the stamp duty on

the award is insufficient.

3. In terms of the Minutes of the Case Flow Management
Committee regarding revival of sine die matters, the case was again
taken up for consideration on 25.02.2026. However, no one appeared

on behalf of the parties.

4, It further emerges from the record that no one appeared for the
parties on 11.03.2026 and 19.03.2026 as well.

5. Therefore, the present petition is dismissed for non-prosecution,
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OM PRAKASH SHUKLA, J
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